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IN THE CENTRAL ADMINISTRATIVE TRIAUNAL 

AHMEDABAD BENCH 

O.A. No. 
T.A. No. 

DATE OF DECISION 

:r 	• 	 Petitioner 

Advocate for the Petitioner(s) 

Versus 

Respondent 

- 	A 
	

Advocate for the Respondent(s) 

CORAM: 

The Hon'ble Mr. 

The Hon'ble Mr. .7, 

Whether Reporters of local papers may be allowed to see the Judgement ? 

To be referred to the Reporter or not ? 
\J 

Whether their Lordships wish to see the fair copy of the Judgement ? 

Whether it needs to be circulated to other Benches of the Tribunal? 



4. 

Shri P.B. Mehta & 
Shri On1ar R. Chaubey 
Beldar/Peon, C.W. DD:'., 
Abmedabad. 
Advocate 	Mr. Trivedi 
Versus 

a. Jnin of Ifldia (toigb) 
The birector, 
Government of India, 
DirctOrate General, 
AIR .,, Civil Constructicn Wing, 
2nd loor, PTI Bldg., Newl Delhi 

TheExecutive Engineer (Civil) 
Civi I Construction Wing, AIR, Rajkot. 

Assstant Engineer (Civil) 
C.CW, AIR, Doordarshan i'ndra, 
Tha]tej Road, Ahmedbad. 

Adv ocaie 	Mr. Ijreshj 

Applicants 

Respondents. 

ORAL J U D G E M E N T 

In 

O.A.5O1of13 	Date: 24-9-93 

Per Horble Shri N.B. Pate). 	 Vice Chairman. 

Heard Mr. Trjvedj ai Mr. Kureshj. It is 

statedby Mr. Mureshi, that both the arplicants have completed 

more tIan 240 days of casual employment. 	ur1d.:er states 

that they have made a representation for grant of regulari-

sation to them and that representation is still perdirg. 

Mr. Tcivecli, also agrees tb 't such a reoreseritation is made 

by the ap - licants and the same is pend'in. Mr. T<ureshi, states 

that there is no question of terrinating the employment of the 

applicants,t, otherwise than in accordance with law. He Luther 

statethat the representations made by the aoolicants will be 
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decided as early as possible. The rosondents are directed 

to disose of the represent:Yion made by the aoplicants 

within a period of two rronths ffom the date of the receiot 

of a cop of this order. The,r are also directed not to 

terminate the eployrnent of the apolicants ofre rwise than 

in accordance with law andif any ordere terminating their 

employrnentis passed, the respondents are directed to not to 

implement the same for a period of seven days from the date 

of the Comnunicatjon of such orders to the apolican 

2. 	In view of these directions Mr. Trivecli, se1-s 
/ 

.00lication. Permission granted. 

of as withdrawn. No or7er as to 

(N.8ate1) 

Vice Chairman. 


